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12.35 hrs.

NATIONAL BANK FOR AGRICUL-
TURE AND RURAL DEVELOPMENT
BILL—Contd.

MR, DEP'UTY-SPEINKER: We shall
.mow take up further consideration
of the National Bank for Agriculture
and Rural Development Bill Mr.
Xavier Arakal may continue.

SHRI XAVIER ARAKAL, (Ernaku-
lam); Sir, yesterday I wag refer-
ring to the Finance Minister’s speech
of 1981 relating to the imporfance
‘given by the Government to the
agricultura]l sector. I may also be
permitted tg refer to paragraph 48
of hig speech in order to show that
this Government has given more
€mphasis and importance to the up-
lift of the rural economy. Here it
says:

.~ ‘Paralle]l with the effort at boost-
ing total agricultural production,
the Annual Plan lays great stress
on special! programmes to benefit
the weaker'sections of rural society
such as landless labour, small and
marginal farmers, rura] artisans

and scheduleq castes and scheduled
. . tribes.” -

"~ So, the Government has been en-
deavouring to have proper rural
credit facilities for the rural areas. In
this vontext I may be permitted to
refer. to the Sixth Five Yea, Plan
before I take up the clauses of this
Bill. In the Foreword of this Sixth
-Five Year Plan document it is stated:
. 3

“The Sixth Plan envisages a gig-
.nificant’ augmentation in the rate of

- growth of the economy with an
annual growth rate of over 5 per
cent. In this five-year period—we

. expect to see progressive reduction
_in the jncidence of poverty and un-
employment ang: also in regional in-
equalities,  Greater emphasis has
been laid on the speedy develop-
ment of indigenous sources of
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energy and infrastructural sectors
of coal, energy, irrigation and tans-
pot. High priority has béen given
to agriculture and rural develop-
ment and allied agricilbura] actl~
vities like anima] husbandry,
dairying, fisheries and also the.
forestry sector, with =accent on
development and conservation.
Substantial outlays have been allo-
cated for the expansion in core
sectorg and also for cottage, village
and small industries as well as for
the programmeg to provide mini-
mum needs.” . ‘

Sir, I am referring to these books B
because the Government has allotted
a gubstaintial sum for the up lit of
thig rural economy. Ag a resulf of
these endeavours, three or four main
areas have developeq rapidly, espe-
cially in the priority sectof, -

As far as Priority Sector iz con-
cerned there is a Report on the
trenq and progress of banklng in
India 1980-81. That ijs thé Reserve
Bank Publication. It hag ‘'very clearly
said on page 12: o

“Priority Sector Targets

Bank were advised about the
acceptance of the recommendationg of

.the Working Group on the Modalties

of Implementation of the Priority
Sector Lending and the 20-Point
Economic Programme. The banks
were asg to endeavour to atlain the
following targets:

........ In achieving the target of
40 per cent of total lending to _the
priority sector by 1985, bankg should
aim at ensuring that a minimum of
40 percent of the additional credit
every year flows to the priority
sectors.” N

In this background we haye to
examine how far this apex body, the
So-calleq Nationa] Bank, wil] engure
proper credit Yacilities ang upfify the
rural economy. -
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The preamble of this Bill says:

“to establish a bank to be known
as the Nationa] BanK for Agri-
culture and Rural Development for
providing credit for the promotion
of agriculture, small-scale indus-
tries, cottage and village industries
handicraftg ang other rural crafts
ang other allieg economic activities
in rura}l areas with a view tg pro-
moting integrated rural develop-
ment angd securing prosperity of
rura] areas and for matters connect-
ed therewith or incidental thereto.”

If you refer to the definitions, clause
on ‘“agriculture” explanation to (a)
says:

“For the purposes of this clause,
“pisciculture” includes the develop-
ment of fisheries, both inland and
marine, cafching of fish and all
activities connecrted theréwith or
incidenta] thereto;”

My first submission is that this is a
very narrow view.

It you refer to the other clauses of
this Bill it i nowhere niénfioneq that
sufficient fund will be given for the
development of fisheries. I have been
saying again ang again that we
should have independent cabinet
ranking Ministry for the proper deve-
lopment of fisheries. I would like to
know as an apex institution how far
you are going to help in the develop-
ment of fisherfes.

Another point which I would like
to highlight is the  co-operative
(d), (f) and
refer to the co-operative sec-
tor., 'The Reserve Bank of India
Annua] Report 1980-8} at page 46
has given very elucidating figures as
far as co-operative sector is concern-
ed. It says:

(u)

“As on June 30, 1881 there were
1,604 co-operativet banks coming
under the purview of the Banking

- Regulation Act, 1948 comprising 29
State co-operative barfks, 347
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central co-operative banks and

1,228 primary co-operative banks.
The total number of licensed co-
operative bankg stood at 304, com-
prising 7 State co-operative banks,
25 central co-operative banks, and
272 primary (urban) co-operative
banks,

During the period July 1, 1980 to
June 30, 1981, 180 licenceg were is-
sued to 18 State co-operative banks
and 162 primary co-operative banks
for opening new offices, ag against

113  licences issued dufing the
corresponding perioq of 1979-80.
Thig House expressed the view

that many of these co-operative banks
are not catering to the neeq of the
needy. It is monopolised, controlled
by the affluent part of the rural
society.

Therefore, it should be seen that
the benefit parcolate to the lower
strata of society. But it being a State
subject, 1 do not know how far the
Central Government can interfere in
this matter.

Coming to clause 21, sub-clause (3),
it says:

“(a) to any State Ccooperative
bank if the loan or advance is fully
guaranteed for repayment of princi-
pal and interest by Government;”

Why should be State  Government
give a guarantee? If the object is to
give credit to cooperative sector, do
you believe in the credibility of the
State cooperative bank or not? I do
not understand why this proviso is
put here. This jg a matter for the
hon. Minister to examine. Why are
the State cooperative banks asked to
give a guarantee of the State Govern-
ments as far as the payment of
principa] and interest ig concerned?

Another point which iz very im-
portant is in regard to the duties of
the Managing Director. If yoy refer
to Chapter IIl, Management of the
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Nationa] Bank, Clause 5, sub-clause
(2) says:

«

. . shall] act on business
principles with due regard to pub-
lic interest.”

“public interest” should be the
paramount consideration. What you
mean by “businesg principles”? Are
you going to put a high rate of
interest? I would like to know it.

Above all, if you refer to the duties
and functiong of the Managing
Director, sub-clause (3) says:

€

. and may also exercise all
powers and do all acts and things
which may be exerciseq or done
by the Nationa] Bank.”

Why shoulq you glve such wide
powers to the Managing Director?
What are the powers of the Chair-
man? Ag far ag this Bill is concerned,
the Chairman hag the duty to preside
over the meetings. That ig all. The
entire power is concerntrated in one
individual, that is, the Managing
Director. Do you agree with the pro-
position? 1 don’t. We have been
saying that there should be decentra-
lisggon, division of labour and
duties. Too much power vested in
the Managing Director, though this is
an apex body, may not pe conducive
to the proper functioning of the Bani
itself. It is at par with the IDBI and
other apex financial institulions. But
we know the problemg and difficulties

in petting loans from these insti-
tutions. oY

Further, Clause 9 says:

“No person shall be a director
who—

® L] *

(2) The appointment as director
of any person Who is a Member of
Parliament op the Legislature of anv
State shall, unless within two
months 0f the date of hi§” appoint-

ment he ceases to be Such’ member,
be void ...»
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1 do not know why this untoucha-
bility ag far as the Memberg ©0f
Parliament or the Legislature are

~concerned. Though there may be some

constitutional impediments, we should
try to have people’s representation in
the financial institutions.

PROT. N. G. RANGA (Guntur):
They can be in the Advisory Council.

SHRI XAVIER ARAKAL. Yes,
they can be. But they are debarred.
I am very much pained to see this
provision here. That iy why 1 am
bringing to the notice of the hon.
Minister that thbugh this may be an
office of profit, my submission is that
that should be rectified.

The Members of Parliament on the
Legislature are not ~un-touchables.
There are many capable Members of
Parliament who Ccan give ‘Proper
advice or consultation. There “¢hould
be a representation of the Members of
Parliament oy the Legislature or
clected bodies.

Then, Clause 38 says:
“The National Bank—

(shall coordinate its opera-
tions and the operations of va-
rious institutions engaged in the
field of rural credit . . .”

May I ask what will happen, to
the existing system? Will this create
more red tapism or more problems
because some loang are limited to 13
months’ period?

Ang how are they going to func-
tion? I think that this prooosition"-
‘shal] coordinate its operations’ should
not be an impediment in the imple-
mentation of this Rill. Otherwise, the
object wil] be -defeated. The fact is
that a farmer or an institution has to
go from pillar to post to get a loan.
Therefore, this is a matter which

should be considered a little more
carefully.

Clause 44 is “The National Bank
shall establish a Fund, to be known
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as the Research and Development
Fund.”

But, it is not mentioned in the
Statement of Objfecty and Reasons.
How are you going to give the
money? Which are the ihstifutions?
The answer may b®, when the rules
are framed this wil] be elaborated.
But this is an odd Clause in a Bill
like thig where the main object is to
give credit facilities to various institu-
tions as an apex body. But here it
says that there will be 3 Research and
Development Fund. 1 fully agree with
you that there should be more Re-

.-search ang Development in the agri-

. fisheries sector. But, how

- cultural sector, especially ip the
and what
are the gchemeg which the Bjll has
enunciated and explained in this
Clause? I  cannot understand.
That is 5 matter which requires re-

consideration

In Chapter IX, we find

“Staff”
50. (1) “The nationalised bank
may appoint such number of offi-
cers...”

My one humble submiszion to the
Minister js this: Please don't put any-
body on deputation. Meany firms,

~ many pub’ic sectors have this grstem.

Kindly sre that the ctaff ar: not oax
deputation, especially th, mauagcrial
cadre. If we want to have proper
implementation, and uge of this Bill,
kindly sec that thig Clause is rather
taken cara of, by not putting on depu-
, tation

. These are soMme Of the observations
that, T would like to make. Otherwise,
thig Bill is really, as I said gparlier, a
mile-stotle in the matter of rredit sys-
tem in the rural areas.

You are fully aware how our far-
mers are suffering from lack of cre-
dit facilities This will certainly uo-
lift the rural economy the villagz in-
dustry and other gee'ars, pravided thn
remarks | havg mentioned here are
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also considered and tried, by making
a little amendments here and there.

With these wordg I support thig Bill.
Thank you very much.

SHRI CHITTA BASU (Barasat):
The National Bank for Agriculture
and Rural Development which this
Bill proposes to set up has two main
ohjectives.

The first is the credit flow to agri-
culture.

The second i3 the integrated rural
development,

The Government has proposed this
Bill with basically these two objec-
tives and for that purpose, a national
bank ig gought to be set up.

I do not claim that we, on this side
along know the real profile or actual
profile of our rural life. I know—
particularly the Finance Minister for
whom we have great regard but who
is not here at present and other Honl.
Memberg sitting opposite—they have
also the experience of rural life, of
the condition of life ang the work of
the people in the countryside, There-
fore, it ig not our monopoly. That I
concede. But still, T feel necessary
that the House should once again be
reminded of the profile of the country-
side today. What is the profile?

In thig connection, we ghould know
the ownership pattern of land int the
countryside. 1t is also necessary for
us to know the rural asset distribution
pattern. It is alsp pecessary to know
the stalking poverty prevailing in' our
countryside, It ig also necessary for
ug to know the rural asset distribution
rural unemployment. It is also neces-
sary for us to know the crushing bur-
den of indebtedness now being heaped
upon the agriculturists of our coun-
try: and finally it has also to be known
as to what are the termg of trade bet-
ween agriculture and industry. This
ig the totality of the countryside; this
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is the totality of the profile. Within
a few minutes I want to describe it as
simply as possible,

-As regards land ownership, you
know that five per cent' of the top
land-ownerg possess 35 per cent of the
total cultivated land in our country,
20 years ago this was the position, and
thig monopoly ownership of land con-
tinueg even today. According to the
Agrirulturea] Census, four per cent of
big land-owners still own 31 per cent
of the cullivated land. On the other
hand, 70 per cent of the cultivators
own lesg than gnea acre of land. There-
fore, the profile ig clear that there is
landlessness, there is scarcity of land
for the agriculturaj population or
farming population oy gur country.

Then I come to the profile of asset-
distribution in the rural sector. A
cornmitiee of experts has identified it;
according fo their opinion the top ten
per cent household own half gf the
total rural assets, they have got in
their possession' more than 50 per cent
ot the rural assets, while the bottom
20 per cent gwn only une per cent of
the tota] rural assets, The disparity
is clear. Thig is the actua] profile of
the countryside so far as assets are
coneerned About land, I have al-
ready explained.

The number of people below the
poverty.line is continuously rising.
It rose from 220 million in 1960 to 250
milliong in 1970. It further rose to 375
millions in 1976, The Sixth Five-Year
Plan admits that 290 million people
live under the poverty line. Oy these
290 million people, 160 million' people
are extremely poor as they earn less
than 75 per ecent of the mnational
poverty line,

MR.. DEPUTY-SPEAKER: You want
a]] these problems to be golved by this
National Bank?

SHR) CHITTA BASU: Now 1 come
to unewnployment. Even' the Sixth
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Draft Five-Year Plan stated that un-
employment in March 1978 was 20.6
millions of which 16.5 millions are in
the rural areas.
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Regarding indebtednesg of gur pea-
santry, there have betn many esti-
mates; I will refer to th, latest one.
According to this estimate of experts,
thg total Mdebtedness in the rural
areas iz about Rs. 6,000 crores,

This is the rural profile. n this con-
text, Govkrnment lvings forward a
Bill not only for facilitating the cre-

dit flow into the rural side but also :

for integrateq rura)] development Can
you conceive of development of an in-
tegrated nature without taking into
account the profile that I have drawn
now? You will agree that there can-
not be an integrated rural develop-
ment unlesg these aspects of the rural
life are taken into consideration. What
does the Bill propase to do? Regarding
agricultural credit, I agree that it is
a new move, a welcome move, that
there should be more flow of agricul-
tural credit. Let us see what has
been the lotal flow according to cer-
tain studies which I had the privilege
or going into. The Commercial
Bank, up till now have given
to the agricultural gector an amount
to the tune of Rs 2000 crores.
The  Co-operative Bankg have
also given of the same order--that is
Rs. 2000 crores. The Rura] Banks
which are of a recent origin by this
time have heen able to give only
Rs. 200 crores. So in all it is mnot
more
But what is the Sixth Five Year Plamr
proiection. It ig Rs. 5400 crores of
agricultural credt wheh the Govern-
ment proposes to achieve, Now, this
is overall, I am sorry I could net find
any figure is to what is the total cre-
dit need in the agricultural gector. In
the absence of that I cannot firmly
inform the House as to what is the
gap between the Government projec-
tion and the need. Therefore, I will
be very much glad if the hon. Finance

-

]

than Rs. 4200 or 4500 crores.
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Minister volunteers the information
as to the total credit need for agricul-
ture in our country at the present
time, But my conclusion ig that there
is a big gap between the two.

Now we have to meet
What does the Bill propose? The Bill
proposes that a Bank will be set up.
The Bank will be set up with a capi-
tal of at the most Rs. 500 crores—to
begin with it is Rs. 100 crores which
will be raised to Rs. 500 crores. You
will understand the actua] situation.

Now the question is: what is needed
now for agricultural eredit and inte-
grated rura] development? What is
needed iz ae amount of money to be
ploughed into. It is not the question
of agency. My first objection to the
Bill is that the Bill has taken as the
crucial and pivotal point the question
of agency. Instead of various agen-
cies, they want to bring together alk
'ne agencies under one umbrella.
The question is not whether it will be
one umbrella or two umbrellas or
more umbrefas, The question is not
whether there ghould be one roof, two
roofs or more rocfs. The question is
the amount of money to be ploughed
into. Here the Government has not
taken intc account the basic need of
agriculture and the basic requirement
which is needed to-day. Therefore, 1
have gaid the basic need iz not the
agency. The Bill now proposes to
have one umbrella, one counter, one
roof....

PROF. N. G, RANGA: But that is
good enough to start with.

SHRI CHITTA BASU: Whether it
is good or bad, I am not saying it. That
is not the problem. The problem is
not the roof. The problem is not the
umbrella. The problem is not the
counter, The problem ig what is to
be distributed, what is to be deliver-
ed, what is to be ploughed into &nd
to whom. With regard to this concept
of one agency, I find the Reserve Bank
of India had these multifarious agen-
cies also and if you go through the
RBI Act, Sections 46A, 46B and 54
deal with these aspects ang the pur-
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pose of this Bill is more or less co-
terminous. I do not like to read it out.
The object of these sections of RBI
Act and the object of this Bill is co-
terminous and is more or less the
came, I want the Minister to reply
to it. What is the necessity of clip-
ping the wings of the Reserve Bank
when the functions are the same and
in what way does this divestment of
power of the Reserve Bank helps to
facilitate the credit flow. Thiz is an
integrated rural development bank.
This is my second point. My third and
last point is this. I do not want to
take much of your time. I shall take
two minutes only. You know, Sir,
that I do not take much of your time
and 1 am a very obedient and dis-
ciplined person.

13 hrs.

MR. DEPUTY-SPEAKER: You are
a very good friend also.

SHRI CHITTA BASU: I want to
draw the attention of the hon. Minis-
ter to the provision of thig Bill. My
simple point is that there should be
a research department ang the re-
search work should be done by the
national bank. As you know. Sir,
there is an organisation calleq Agri-
cultural Finance Corporation. I would
like to quote its functions.

‘1. AFC helps Commercial Banks
participate actively and extensively
in agricultural development. Its
maip functions are:

(i) to identify, formulate and/or
apprise bankable projecis especi-
ally in backward areas ang invite
Commercia]l Banks, individually or
on consortium basis to finance them;

{ii) to undertake such other acti-
vities as would promote flow of
Commercial Banks' finances to agri-
cultural sector.’ ‘

That means it has also got itz own
expertise. I am glad Mr, Venkata-
raman has now come. I would have
been happy had he been heve,



331 National Bank

[Shri Chitta Basu]

This A, F. C. has got some expertise
in the field. If you permit me a
minute, I shall quote:

“The National Commission on
Agriculture, in jts interim c2port in
1971. had said that it migut be ulti-
mately necessary to seét u9@ an agri-
cultural development baux of India
on the lines of IDBI to consolidate
the expertise and experien:e of the
various agencies such as the  Agri-
cultural Credit Departmeny of R.B.
1, the Agricultural Refinances and
Development Corporation (ARDC)
and the Agricultural Finance Cor-
poration (A¥C) into a single na-
tional organisation directing the flow
of agricultural credit atcording to
needs for the full utilisaiion of land
and manpower,”

In that report mention was rnade
about the AFC which has got a peol
of experts. Now, in this Bill. when
other organisations are being taken,
this AFC has beep left out. As a
matter of fact, I wrote a letter tq the
hon. Finance Minister that since some
expertise is available there why he is
not making use of that, I hope that
he would also make the position clear
as to why the AFC was not included
in thig in so far ag expertise is con-
cerned.

Finally, I say that though the inten-
tions of the bill are goed. the provi-
sions do not go further with those
intentions, I hope the Government
will re-formulate the whole policy.

MR. DEPUTY-SPEAKER: There-
fore, you support this Bill with some
reservations, I think.

SHRI CHITTA BASU: With much
reservations I support this Bill. I have
already explained that these inten-
tions could have been fulfilled even
through the R. B. I. As a matter of
fact. I have raised a point namely, the
Al] India Rural Credit Reviews, Com-
mittee, while making recommendationg
dig really take into account all these
aspects that I have mentioned and it
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came to this firm conclusion that they
should constitute an Agricultural
Credit Board within the R.B.L
i'ne purpoge could have been
served by the R.B]I. itself. Se, where
is the need to have another agency?
As I mentioned, it js not a quecstion of
having one yoof or more roof; the
question is not having one counter,
two counterg or more counters or the
guestion is not having one umbrella
or more umbrellas but the question
is for having the flow of credit and
{or having an integrated approach for
the rural development. For that pur-
pose, I say that the Bil] is not ade-
quate and this Bill does not gerve that
purpose.

MR, DEPUTY-SPEAKER: Now,
the House stands adjourned for Lunch
{0 meot again at 14-05 hours.

13,05 hrs.

The Lbk Sabha adjourned for Lunch
till five minutes past Fourteen of the
Clock.

The Lok Sabhg re-assembled after
lunch at eleven minutes past fourteen
of the Clock.

| MR. DEPUTY-SPEAKER in the Chair].

NATIONAL BANK FOR AGRICUL-
TURE AND RURAL DEVELOPMENT
BILL—Contd.

PROF. N. G. RANGA (Guntur):
Mr. Deputy Speaker, Sir, I welcome
this Bill wholeheartedly.

Sir, for a long time past we have
been asking for a thing like this. I
remember as long ag as in 1954 I in-
fioduced a Resolution in the Rajya
Sabha asking for an Agricultural Fi-
nance Commission The then Deputy
Minigter for Finance and a famous
freedom fighter, Mr. Arun Chandra
Guha, accepted the objects and prin-
ciples of my Resolution on behalf of
the (Jovernment. We haye had to wait
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till now ‘for this kind of a Bill. In
between there was the Agricultural
Refinance Corporation and  various
other things which came to be estab-
lished. They could not meet al} the
needg of pur agriculturists, This Bill
even goes beyond that, Not oaly are
the agriculturists to be served but
there are also varioug artisans who
number mo:e than fitty miliions in
this country. They are self-employed;

they are all scattered all over various:

villages of our country. They have
also to be p.otected; they have to be
provideg with necessary and timely
credit. We should improve the economic
independence. And independence of
thess two great saclions of gur people
who are mostly self-employed people
from any kind of emplovers., It is in
order to serve these people that this
Nationa] Instlitution is now being
brought into existence

I do not know why my friend Shri
Chitta Basu took exception to the es-
tablishment of thig Bank, as apart from
the Reserve Bank. In fact, Sir, when
the Reserve Bank itself came into
existence, even at that time, no less
a person than our nationa] leader,
Pandit Motilal Nehru ang others, com-
plained pointing out that the Reserve
Bank could serve the nheeds of our
agriculturist clasg in our country. It
wag in response to their complaints
and their criticisms that the then
Government promis.d 1o develop a
Rural Section or a Rura] Department
within the Reserve Banl. Thereafter,
decade after decade, year after years,
we have been complaining how the
Reserve Bank had not been paying
sufficient attention to the prime needs
of our agricultural community. A§
long last there wag the Agricultural
Commission which was appointed by
Indiraji's Government anq it was pre-
sided over by my hon friend Mr.
Mindha. That Commission recom-
mended that such a Bank as this
should be brought into existence to
have overall control and responsibility
in the matter of providing necessary
credit to the different sections of our

author, o
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rural people, agriculturisty and arti-
sans,

I welcome thig Bill. I have a sense
of satisfaction that a part of the dream
which we have all been entertaining
al] these yearg is coming to be fulfilled
through thig Bill. 1 congratulate my
hon, frieng Mr. Venkataraman for
having this opportunity of being its

]

Now I wish lo take up two or three
points in greater detail The ambit of
agriculture has got to be examined.
I suggested that Horticulture ghould
be taken as being comprehended by
the term Agriculture. When I made
such a suggestion, I wag told by my
friend Mr, Venkataraman that it is
comprehended already. My friend,
Mr, Parulekar, was warning me that
in ilg latest judgement, the Supreme
Court expressed the opinion, a definite
opinion, that agriculture goes not com-
prehend horticulture. I am alsp advis-
ed that in gome op the judgements
from High Courts agriculture was
even defined ag comprehending horti-
culture. So, I would like this point to
be carefully examined by my hon.
iriend, Mr Venkataraman, with the
assistarice of his adviserg and if he
finds jt necessary, mak, it very clear
we all have goubts whether agricul-
ture comprehend horticulture also. I
woulg be very glad indeed i he finds
it not necessary but at the same time
he should be preparsq to keep this
idea alsg in his mind and if and when
the need ariseg if this clarification
would be made, 1 would be quite
happy.

Then there are definitions given in
two sub-clause (w) and (x). They
have stateq here as follows:

“(w) words and expressions used
herein and not defined but defined
in thy, Reserve Bank of India Act,
1934, shal] have the meanings res-
pectively assigned to them in that
Art’,

- - —
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Now, it is too much for an ordinary
Member for a parliamentariay to go
over all thege things and to depend
upon the other Acts, Again there is
another Act and that is the Banking
Regulation Act. There also we have
to depend upon the definitiong provid-
ed there. 1 wish our Law Ministry
had taken some trouble to spell out
something here or rather provide cla-
rifications at least in the Clarification
Section added to this Bill.

Then I come to Integrated Rural
Development It is all goad, but a
time may come when the needg of the
cottage industries would come to be
considered sq important that a sepa-
rate Bank may have to be establish-

ed for their benefit. Indeeg in geve- -

ral of the State Legislatures resolu-
tiong have been passeq demanding a
separate Finance Corporation ‘for
handloom weavers alone. Therefore,
there would be heed for an indepen-
dent and equally powerful compre-
hénsive legislation for the benefit of
the cottage industry workers.

:I‘hen there is the question o share
capital for the Bank, It is put here
“to start with Rs. 100 crores and it
may be raisd to Rs. 500 crors” Why
this term of Rs 500 crores is thought
of I do not know, Why should
the Govarnment feel that it is
very important to limit it  thus?
Whatever limit it may think to he
necessary in the course of time, in the
light of their experience may be fixed
later on. But gince it is already there
and there ig no time for us or the
Government to alter it, I would like
the Government to keep this point
also in mind_

Now, there are Harijans the back-
warg classes and triba] people. For
these people also, separate Finance
Corporationg are heing qstablished
in various Stateg and I know that
these are functioning very effectively
in my own State, Andhra Pradesh. I
want those Corporationg also to get
help and assistancg from this Bank. I
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trust that they would also be kept in
mind when the time comes for ex-
tending itg protection. I would like to
know whether the Fooq Corporation
of India and other similar Corpora-
tions which are being established, for
instance, the Textile Corporation of
India, the Jute Corporation of India
and so on which have to extend credit
to varioug sections of our agriculturistg
would also come within the umbrella
of this bank and if they do come, 1
would be happy. But in that case the
financial strength of this bank would
have to be further developed, There-
fore when thig Bill becomeg an Act,
units like National Rural Credit,
National Long-term Operations Funds,
Specialisation Fund for the sake of
famines and cyclones and military
operations also and Research & Deve-
lopment funds are going to be esta-
blished. 1 woulq like a specific allot-
ment 10 be mMade to Research and
Development Fund instead of having
to depend upon this Development
Bank. These threg arg very good
funds.

1 would like to add one or two
wordg in regard to this Specialisation
Fund, Natural disasterg take place in
our country almost every year in
some part or other, whether it is
drought followeq by famine or cyclome
followed by disasters, locust, fros{ and
varioug other things, and we need a
special insurance fund for protecting
our farmers against these disasters.
Even if we were to establish one like
that for the whole of this country, it
would be quite helpful. These calami-
tieg sometimeg come to be so great, go
calamilous that their demand for re-
sources lo protect our people, to
salvage them would be far beyond the
capacity of any such Bank, the capa-
city of our Government in any one
year.

Therefore, I have been guggesting
for a long time that there shoulg be
an International Fund on top of our
national Fund and 1 would like my
hon. friend, Mr, Venkalaraman to
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take up this matter with the F.A.O.
and various other organisations also.
The F.A.O. ig supposed to have an
establishment, what is known: ag the

Food Emergency Fund, That would
not be enough, When I made this
suggestion to Mr. Desai, the then

Prime Minister, he said “we do not
want to get into the international
entaglements.” The entaglements have
become necessary in the world and
one cannot escape from them ang the
world is responsible to everyome of
this country and the peoples of the
world and therefore people should
remind them of their responsibility
and persuade them to establish an
International Fund for the protection
of these people in different countries.

Now, there are certain guarantees
to be waived by the Bank for the loang
that they advance. In all the cases, in
all the circumstances, these guarantees
are to be waived or can be waved.
They have not been gpelt out fully.
I would like that to be lookeq into.
Shou'd we not now make some special
provisions for the Adivasis, Harijanis
and backward areas. Apart from what-
ever has been provided here, I would
like that also to be examined.

Then this National Bank ig to be
authorised to purchase ghares in many
mnsututiong apart from what has been
spelt out here, You wil] have tg in-
form the House what kind of institu-
tiong ‘from which thev cap purchase
shares.

Clauges 22, 23, 24, 26 and 27 are all
very good. They are all to be really

. placed on the record of the House in

the course of our speeches. 1 do not
have time to reaq them out here. But
they are the real life they are the
real ‘Pran’ of this Bill and I am all
in favour of them,

My last word is about the Board of
Directors and itg constitution. 1 am
not in ‘favour of the legislators being
brought intg this ag Directors because
the legislators have to sit on judge-
ment over the activities of all these
banks, Do we have legislatorg on the
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Board of Directors of the Reserve
Bank of India? I dg not think go. I
speak subject to correction.

THE MINISTER OF FINANCE
(SHRI R. VENKTARAMAN): No.
Similarly, there should be no legisla-
tors here also. We should not be
burdened with thig kind of responsi-
bility. Our capacity to criticise, to
condemn them ang to advise them
would be very much reduced, But
at the same time 1 would like our,
Members of Parliament ang various
others also to be included in the Ad-
visory Council which is to be cstab-
lished. I am glaq that the Govern-
ment has not fixed any strength for
this. The strength can depend upon
the number of experts and gpecialists
who are interesteg in the rural people
and rural development to be invited
to be members of this National Ad-
visory Council. But thep what about
proper representation for the co-
operative banks? I am not satisfied
with the quantum of representation
that ig suggesteq here. I would like
this to pe increased, Among the co-
operative banks also, you have diffe-
rent types, the land development
banks, the cooperative credit banks,
and separate financial corporationg in
varioug States and so on. The quan-
tum of representation for them also
has got to be increased. Then, what
about the backward areas? States
are to be provided with only two
places on the Board pf Directors, You
have got Stateg and States in our
country; there are some gmaj] states,
but at the same time from the econo-
mic and political point of view, their
significance is very great. They have
to be provideq representation, Two
representativeg alone for the States op
the Board of Directors would not be
enough. T can undedstand one for the
Southern States, pne for the Northern
States, and there should be one for
the smaller States put together. They
should think of providing that in
course of time. I do not know whe-
ther it is possible just now otherwise
let the Government keep that in mind.
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I can make many other observation
by way of criticism and doubts, if I
were speaking from the opposition
side, because that is the manner
in which the opposition should
naturally function in order to
should naturally functon in order to
warn the Government where it fails,
or where it is net acting adequately.
But gpeaking now from this side ot
the Treasury benches, I wish to sug-
gest that the Government should keep
in mind the suggestiong that [ bave
made and others have made.

I would like the Administration to
continue to remember that no Bill has
ever achieved its full objective unless
the administration cooperates and ad-
ministerg the Acts that are being pas-
sed here, in a very sympatihetic man.
ner. Till now neither the Reserve
Bank of India nor the administration
at the Central Government level has
shown or displayed, as much regard,
affection sympathy and attention to
the ﬁeeds of the agriculturisty and
rural people as we would have liked.
It is only pecause our Prime Minister
has realised thig that ghe has helped
our Finance Minister to go ahead with
this proposal. 1 hope that the House
would welcome this Bill ang pasg it as
soon ag possible so that our agriclltu-
rists can begin to be protected
15 hrs. ..

SHRI D. P. YADAV (Monghyr):
Mr, Deputy-Speaker, Sir, the framers
of our Constitution under the Direc-
tive Principles of State Policy have
very rightly observed unde, Article
48, which reads:

“The Stateg shall endeavour to
organise agriculture and animal
husbandry on modern and scientific
1tes and shall, in particular, take
steps for preserving and improving
the breeds.. .”

Mr. Venkataraman, I hope, your
Bank will fulfit thig goal, philosophy
behind this Article.

Sir, ane of the great philosophers,
Pandit Jawaharlal Nehru, who be-
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lieved in science and modern techto-
logy and due to whose efforts, India
became lhe third scientific manpower
in the worid of today.. .

MR. DEPUTY-SPEAKER: And also
in scientific mentality.

SHRI D, P. YADAV: Yes, Sir. With
Pandit Jawaharla] Nehru’y efforts and
fore-sight, we in India are proud of
the fact that we are the third scien-
tific and teckbological manpower in
the world. But unfortunately, with
thig large rasource and reservoir of
scientific and technological manpower,
we have to import food thig year. Is
it rot a great slap < the face of the -
Administrators and the Scientistg and
the policy-makers of thig Administra-
tion that we have to import {food?

Sir, we canpnot starve people with
high hopes. Before the electichis we
were saying:

e & @idh, {fevrE o g

All right, Sir. peopls of this country
believed that Indira Gandhj will be
able to provide them full meals. At
lcast they contended themselves with
half a meal, half-bread. Mind it, Sir,
peopla should not be ailcwed to go
in for one-fourth of their meal.

There are so marny problems before
this country. It ig not the philoso-
phy, creation of bankg or making an
inverted pyramid structure of officers
aad other structures. that matters, the
result should not be nil.

I am very much with Shri Ven-
kataraman. You have full support and
liberyy to go ahead. But Mr, Ven-
kataraman, would you like to hear
the working conditichis? When 1 was
the Union Deputy Ministe, for Edu-
cation, I appointed a committee where
scientists from al] parts of the coun-
try were drafted to draw up a master
dtegrateq p'an for my district. I
asked thes, Professors and Scientists
to make their impartial observation
regarding the farmers; and I will
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just read out the observations. Mr.
Venkataraman, pleage mind it.

The first observaticth they have
made:

“The administrative machinery
is practically Moperative due to
extreme corruption.”

Their second observation is:

“The relation between the offi-
cers and the staff of the Govern-
ment and the people is w10t smooth
and cordial. On the one hand, the
Government officers and Staff are
quite averse to distresg atid suffer-
ings of the people, on the other the
people are quite afraid to face offi-
cers, let alone seeking advice.”

About the second batch officers, see
what they say:

“There is a strong apathy of
Government Officers, whether lis-
teting to the problem of poor peo-
ple, especially farmers, or finding
any solution for them, or extending
any assistance in the form of iafor-
mation or data on any aspect ©f
agriculture, settlement of services.
There is utter lack of responsibility
on the pary of these Officers.”

About these Balikg they say:

‘“The financia] institutions, neither
the lead Banks, nor financial or
commercial aag other banks have
deliberately made the termg and
conditions and that the procedural
methodg on their ‘credit facilities
are so complex and difficult, that it
has been virtually found impossible
for any farmey to get loang for any
effective purpose. Therg are strong
evidenceg of favouritism and nepo-
tism in this method. That has
starteg corruptioh.”

These are not my observations, but
those of scientistg who were drafted.
Would you like to have the list of
these Scientists, Sir? These Scien-
tists work on National Geo-physical
Research Laboratory, from the Indian
Iastitute of Technology, Geological
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Survey of India. They were al] draft-
ed together. They produced a docu-
ment which is called ‘Land Manage-
ment Pogramme in the Monghiy Dis-
trict in Bihar, with a bearing ¢ the
regiona} integrated development of the
rura] economy. In that district, in
new collaborative area of approach
by G. L. Dutt, Director, Geological
Survey of Midia. This is thg approach
paper. But after six or seven years,
nothing has come out. Three big
volumes of the Report presented to
the Planning Commission jg just lyfg
in the dust bin. In the Manpower
Plarting Cell, this big Report by
Prof. B. C. Chattopadhyay of the
Indiap Institute of Technology is just
in cold storage. Aund what has hap-
pened to the integrated rural scheme
of Atiandpur Sahib? .

MR. DEPUTY-SPEAKER: Mr.
Yadav, 1 think you did not put it in
the dust-bin when you were Minister.

SHRI D. P, YADAV: No, Sir. I was
very particulay about it. No report
was in the dust-bin. Unfortuhately
this ig in the Planning Commission.

I have narrated the state of affairs
there; what ig happthing there.

Ten to fifteen per ceny is the palm-
greasing advance needed by the Bank
in the District shd Subdivisional Head-
quarters and Block Headquarters. 1
have met Mr. Venkataraman Sahib
four times regarding a loan of a bank
in Haryatia. Hg had assured me that
action will pe taken, but unfortu-
nately no action has been taken. This
is the effectivehiess of this great Min-
ister, for whom I have high regard.
You have failed in your own Admi-
nistration in your own machinery.
Merely converting the Agricultural
Re{tiance Corporation into a Bank
organisation is not going to fulfiy the
objective, What we need along with
the bank facilities. the whole infra-
siructure and the ¢\idowmentg survey,
geo-morphologica) mapping, ground-
water survey, al] these data should be
integrated together and then have an
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integrated Plan. Yoy dc¢i1’t have that.
Can Mr. Venkataraman or our Jearn-
ed friend Shri S. B. Chavan, who is
the Plartiing Minister say that he has
got a single block data regarding the
total potentia} survey of the district?
Have you got the land management
of the district or the Block? No.
Without land managemett program-
me, without adequate endowments
survey, water resourcg survey, you
caanot do. So, along with this bank
management, have a latid endowment
survey, land capability map, water
resources map and other scientific
data, which Pandit Jawaharlal Nehru
thought about.

MR. DEPUTY-SPEAKER. Please
conclude,

AN HON. MEMBER: Sir. he is mak-
ing a good speech, he should be given
SUme mMOTe time.

MR, DEPUTY-SPEAKER: It ig not
cuinected with the Bill.

SHRI D. P. YADAV: It is very
much connected, Sir.

MR. DEPUTY-SPEAKER: Some
grievances, he has got against the
Finance Minister. That ig connected.

SHRI D, P. YADAV: No, Sir, I
have just giveh an example. Let it
be on record so thut the Finance
Ministey could do nothing. -

Now, Ranga Sahib has said; “Don’t
taka the Memberg of Parliament ¢
.the Boarg of Directors.”” All right.
But Members of Parliament and Mem-
bers of the State Legislatures should
noy be treated ag ‘achchoot’. T They
should be associated ag visitors to the
Benks. A Membey of Parliament
should be an Ex-Officio visitor on all
the Banks of his Coustituency. He
ghould pe allowed 1o see the working
of the Bank. Otherwise. Sir, what is
your grip? You have seen the admi-
nistrative grip. They cannot be your
friende. Mr. Venkataramzt — The
officers sitting in the Gallery cannot
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be your friends. The moment you are
out of Office, they will take away
even your bag they have givem you
for presenting the Budget. They will
bow heads only when you are in
Office,

And now, Sir, this ig the document
Sixth Five Year Plat. I must thank
this man, one of the great Scientists
of India, Dr. M. S. Swaminathan for
preparing this Document. Let it be
on record, Sir, that herg ig & Agri-
cultural Scientist, who has been in-
sirumental in making this peautiful
Draft. He hag drafted it aftep, his
experience. We are alSo thankful to
him for beiag elected Chairman of
the Counci] on FAO. Thls is the pres-
tige we have attained.

AN HON. MEMBER: Will it go to
the dust-bin?

SHRI D. P. YADAV: Let it o,

MR. DEPUTY-SPEAKER: You are
going to discusg the Sixth Five Year
Flan later,

SHRI D. P. YADAV: Sir, you look
here what this Foreward is gaving:

“The day will dawn. Hold the
faitp fast.”

The farmers have held their faith
firm. But the days have never
dawted.

With the setting up of this Bank.
{ hope Mr. Venkataraman wil] make
the functioning of Banks smooth.
Kindly associate Members of Parlia-
Ing ag visitors, and Memberg of
Sitate Legislatures in their respective
banks. The operations should be
there. Have infra-structural and
total groundwater and other surveys
of the area done. This Bank should
have coordMation with other Banks
like Land Development Bank, Lead
Bank and the Regiona] Rura] Deve-
lopment Bank. All thig should be
there.

1 would say, in the end, that the
Ministry of Agriculture should alwdys
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be associated in this scheme. There
should be full coordination. FPiease
go and see the condition in our parts
of the cowntry. I do mot know about
your parts. But in our parts, money
is swindled by contractors, engineers
and Dblock officers. It ig a general
phenomenon. It does hot go to ihe
poor, teeming millions, but goes to the
pockets of a very limited numbey of
people. This should be kept in mind;
ang the bank should be a pace-setter
and it should help the poor people of
this cowatry—and be of help to the
farming community.

With these words, I commend this
Bill and wish Mr. Venkataraman
success in the endeavour.

SHRI P. -RAJAGOPAL NAIDU
(Chittoor): I have to congratulate the
hon. Finance Minister for bringing the
National Bank for Agriculture and
Rural Development Bill, 1981 It is
really a major advance in the banking
system in favour of agriculturists.

1 want to say that 44 years have
gone by since Prof. Ranga, the father
of the kisan movement, released ,from
the platform of Faizpur Kiran Cong-
Tess, a kisan manifesto in which there
wag a demand for an Agricultural
Finance Corporation. Now Mr. Ven-
kataraman has brought in this Bill
which fulfils the aim of Prof. Ranga.
That jg why 1 have to ccagratulate
him again.

In 1963, Government found that
there was a credit gap of 81 per cent
on ihe agricultural front. So, they
wanted to have the Agricultural Re-
Finance Corporation. Jt was a for-
ward step, but since they were financ-
ing ine cooperatives and alsp the
banks, they were not serving the poar
agriculturists. Wnen we study the co-
operative system, we always find that
the big landlords were utilizing the
sums; and some farnilies were, in the
name of benami loans, utilizing all
ihe funds. Even the Agriculture Com-
mission says that land ownership was
a daminating criterion for admission
of new members and for extending
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credit to the poor people. It says that
the cooperative leadership and mana-
gement were mainly in the hands of
bigger farmers.

Thay was the situation till Indira
Gandhi came to power. Afler she came
to power, she wanted to help ithe
small farmers, marginal farmers and
agricultural labour. So, she nation-
alized the banks and directed them to
finance these people. Only from that
time onwands, these small farmers
used to get credit. As Mr. Chitta Basu
has said, nearly 90 per cent of the
farmers are small farmers. So, if

2

_ these banks have tg serve anybody,

they have to serve only them. The
direction given by Shrimati Indira
Gandhi was useful in that we are
catering to the needs of these people.

This time Mr. Venkataraman has
exempted poor people taking loans
upto Rs. 5,000/- from giving security.
That is another step in implementing
the 20—point programme.

The Agriculture Commission has
said that ip order to enable these far-
mers to catea up with tne previous lag,
weightage has to be given in the
credit system, to their needs. Credit
should be extended to them on pre-
ferential terms, both in regard to in-
terest charged and  quantum  of
advarnce.

As Ranga Ji has said, there should
sot be any ceiling on the money to
spent, or the finances of these banks.
It ig said that the ceiling is Rs 500
crores. It is neot necessary. It can
be extended to any quantum,

Evep after this, there were im-
balanceg with regard to financing in
varioug States. For example, in the
north-eastern region, re-financing
arrangements had been made. But tha
banks were nat able to give money,
because there was no infra-structure
or trained people. So, they were not
able to give loans.

Unbariked areas are there is Bihar,
Madhya Pradesh and other States.
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So, there is no unifarmity in giving
credit. As such, I request tne Finance
Minister to see that the imbalances
are Not there, and to find out g pro-
cedure so that all States are served
with thesa finances.

It is also said that in some Statcs,
there are no land records. As Mr.
Yadav said, unless records witn regard
not only to land but also survey of
groundwater resources.and others are
there, it is not poisible for banks to
give credit to the agriculturists.

Even now, the banks are collecting
money at on an interval of three
months. It is not pessible for agri-
culturists to pay the sums at such
intervals. To get a crop it takes at
least six months. How can they pay
at intervals of thre> months each? If
they do not pav at intervalg of
three months, pena] interest js collec-
ted from them. So, I say that the in-
stalments of pavments should be col-
lected at intervals of one year.

I have to mention two things. One:
there is a schemg taken up by the
Central Government to construct rural
godowns. It is a good thing; but who
is to place focdgraing and agricultural
commodities there? The agriculturists.
But they are not getting finances. Qur
Speaker alsp hag criticized the Gover-
nor of the Reserve Bank for making a
statement that loans should not be
given to hold stocks. After all, small
and middle class neasants must have
the capacity to stay on. Only then
can they get beiter prices. So, the
procedure should lay down that far-
mers should be given loans for
stocks if they keep them in the
godowns. v

Farlier, the Land Mortgage Bank
userd to give money for purchasing
lands. It is not necessary
loans tn rich farmerg
lands. Now the small and marginal
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very much anxious to purchase lands.
So, for purchasing land also, loans
should be given.

I will end my speech after saying a
ccuple of things. Ome thing is said
here about the connection between the
Reserve Bank ghid the National Bank.
It is ag follows:

“The proposed bank is to have
organic link with the Reserve
Bank.”

There is no objection to it. But it is
the intention that the Reserve Bank’s
close link with the rural credit should
be retained and its authority as a
Ceniral Bank over monitoring and
eredit aceretion should not be diluted
in any manner. There my apprehen-
sion is that the Reserve Bank is going
to have the same authority. What
we want is that an independent bank
is necessary, and providing money
and to see whether the money is pro-
verly spent or not is also a different
thing. But if the Reserve Bank is
going to have its stranglehold on this
National Bank, then I think there is
no necessity of having this Bank at
all. Therefore, I request the Finance
Minister to see that in making poli-
cies and planning things and distri-
buting credit, there should not be any
dependence of this Bank on the
Reserve Bank.

Now, we are having bitter experi-
ence with the officials in commercial
banks. They are not used to rural
areas, they are not having experience
about the rural areas or sympathy
with them. Of course, there are some
people who by nature are sympathe-
tic towardg agriculturists, but not 21l
Therefore, after selecting the staff
they mus{ be given training in rural
development so that they may have
at least some commitment towards
agriculturists and their welfare.
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“Following the revival of the tax
on interest earnings of Scheduled
Banks in the Union Budget for
1980-81, the rates of interest charged
by commercial banks on loans and
advarices, including agricultural
advanres were stepped up. In
March 1981, the ceeperative banks
were 1gain advised to increase the
rates of interest to the ultimate
borrow ers in respect of agricultural
loans, ronsequent on the rise in the
rateg of interests allowed on depo-
sits having maturity of over one
year.”
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“Following the revival of the tax
on interest earnings of Scheduled
Banks in the Union Budget for
1980-81, the rates of interest charg-
ed by commercial banks on loans

and advances, including agricultural
advances were stepped up...-. In
March 1981, the cooperative banks
were again advised te¢ increase the
rates of interest to the ultimate
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borrowers in respeci of agricul-
tural loans, consequent on the rise
in the rates of interests allowed on

deposits having maturity of over
one year.”
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SHRI G. L. DOGRA (Jammu): I
thank you very much for granting me
time at least today. It was my turn
yvesterday, but I did not get it which
I resented very much. I am grate-
ful to you.

I congratulate the hon. Finance
Minister for bringing forth this much-
needed measure. He also further
deserves congratulation for proceed-
ing in a cautious manner. It has been
said that Rs. 100 crores have been
provided and the financial limit of
this authority can go fo a maximum
of Rs. 500 crores. It is true that so
far as the problems of rural areas are
concerned, they are enormous. But
if my friends on the other side think
that those problems may be reduced
or can be solved by one measure, by
opening of the Apex Bank, or one
institution, throughout the country, it
is not possible. This is mainly a re-
financing institution and this has got
very good aspects also. If some part
of the country is struck by drought
or famine or some natural calamity,
this Bank can help in financing the
agricultural operations and market-
ing. It can also re-schedule loans
given to the small-scale industries and
artisans. It can _help the agricul-
turists by advancing them loan and
save them from distress sales. There
are numerous aspects but due to
shortage of time, I would draw atten-
tion only to a few.

13. hrs,

Banking is a central subject, but
co-operation is a State subject. I
submit that State cooperative banks
should be under the Centre because
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banking is a central subject. There
are many ills created by the coopera.
tive banks while distributing loans
in rural areas under various schemes
of the Central Government. Most of
the loans distributed through coopera-
tive banks are used for political pur-
poses. There is & scheme for ingpec-
tion of the commercial banks by
Reserve Bank. Since you are starting
this new bank, the chief executive
heads of the cooperative banks should
be appointed in the same manner as
in the case of commercial banks. Un-
less this is done, these ills which have
been created by the mal-distribution
of loans in rural areas are not going
to be eradicated, on the other hand,
they will increase. When more and
more funds are made available, if
they are used for political purposes,
we are not going to achieve the
desired results. Therefore, there
should be some apex body like the
Reserve Bank or this new bank which
should control the operations of these
cooperative banks in the rural areas.
-

" As far as the structure for distri-
bution is concerned, vou have said
that there are regional rural banks.
But in some of the backward States,
there are no regional rural banks.
So, you will have to study this aspect
thoroughly as to what are the insti-
tutions which in backward areas will
be recognised by the Reserve Bank,
through which this newly created
measure will operate.

"It is a very good thing that you
are going in for integrated rural
development, which is a necessity.
Small-scale industries and artisans in
the rural areas should be financed,
but by which institutions they will
be financed will have to be studied
carefully. So far as this new scheme
is concerned, you are proceeding with
care and caution. You will proceed
upto Rs. 500 crores and beyond that,
if need be, you will come again to
Parliament. and receive the sanction
for a bigger amount. But what is
the structure that will be created for
using this? A study will have to be
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made and some structure will have
to be evolved, particularly in the
backward areas and it is necessary
to have effective control over that
structure and distribution. As pointed
out by the earlier speakers, these
facilitieg should not be availed of only
by the rich farmers. Priority should
be given to helping the small far-
mers, artigans, small-scale industries
and rural industries, after the crea-
tion of this bank.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Depuly-Speaker, Sir, since I do not
think we can pass the Bill today, I
do not want to disappoint the num-
ber of Members who have taken part
in the discussion, by not referring to
some of the good points which they
have made. Therefore, 1 shall pro-
ceed to deal with the general points
raised in the course of the debate and
refer to some of them individually.

Hon, Members are aware that agri-
cultural credit had largely been in
the hands of the money.lenders. It
is only in the last two decades that
it has been shifted from money.
lenders to institutions. In 1961 when
the first all-India debt and invest-
ment survey was conducted, it was
found that institutional credit -was
18.4 per cent of the total rural in-
debtedness. Rest of the credit came
from money-lenders. Since then the
cooperatives have done some valuable
work and the nationalisation of banks
have helped to increase the credit to
the agriculturists. So, when the
second survey was made in 1971 it
was found that institutional credit
was 31.7 per cent of the total rural
indebtedness. The third survey will
be started by the NSS in 1981. I am
quite sure that the survey of 1981
will be able to give a more favour-
able picture than the last two sur.
veys. In the meanwhile, we have
established the regional rural banks.
They have, to a very large extent,
been able to handle the smaller, the
marginal and the weaker sections of
the rural areas. This survey will
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bring out the contribution made by
the REBs in the matter of supplying
credit to the rural population.

A number of criticism was levelled
against the commercial banks that
they have not been liberal in supply
of credit to the rural areas. Actually,
in 1961 the credit of the commercial
banks to the rural areas was Rs. 188
crores. In June, 1981, this has
increased to Rs. 3700 crores. I do not
say that it has met all the needs.
But then I want to place on record
the commendable progress made by
the commercial banks in respect of
providing credit to the rural areas.

Some Members have dealt with the
quesiion of regional imbalance. This
has sought to be corrected by the
Agricultural Refinance and Develop-
ment Corporation. The ARDC has
identified all the North Eastern States
as backward States and also identi-
fied 8 States as backward areas to
which special attention is given for
the flow of rural credit. These States
are—Himachal Pradesh, Jammu &
Kashmir, Rajasthan, Bihar, Orissa,
West Bengal, Madhya Pradesh and
Uttar Pradesh.

Some apprehension was expressed
by hon. Members that as a result of
the establishment °9f NABARD
interest rate is likely to go up. 1
wish to give a categorical assurance
that the interest rates will not go up
on this account, because of the estab-
lishment of the NABARD. It may go
up for other reasons, but it will not
g0 up because NABARD ig estab-
lished.

Hon. Members also expressed con-
cern over the overdues, which have
been increasing. It is well known
that unless there is a proper recycl-
ing of funds, credit becomes scarce
to the rural areas themselves. It is
in the interets of the State Govern-
ments to see that overdues are not
allowed to become larger, and that
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collections are made regularly, be.
cause it is only through that process

they can provide larger credit to the -

rural population. If they allow. over-
dues to accumulate,
these bankg will not become eligible
to borrow from the central organisa-
tion with the result that those areas
will be starved of credit. So, I would
take this opportunity to emphasize
the responsibility of States to see
that the overdues do not accumulate
in their respective areas and also to
see that the re-cycling of funds is
made to the best advantage.

Some members mentioned about the
Board of Directors and the Advisory
Councils. Some Members stated that
Members of Parliament should be

members of the Board of Directors ’

while some others said they should
not be. My feeling is that Members
of Parliament, who have the right to
oversee the activities of a Bank of
this character, should not be members
of the Board of Directors. On the
other hand, they should exercise
their right of supervision over these
banks, as well as the apex and cen-
tral banks, so that when the reports
are placed before Parliament, they
will be able to make a critical exami-
nation of the working of the Bank
and offer their comments. By being
members of the Board themselves,
they will be placed in an embarras-
sing position and their ecriticism will
lose some of its weight. Therefore,
it is we thought that it is not proper
for the Members of Parliament to be
in the Board of Directors.

Whether they should be in the
Advisory Council is a matter which
we will examine, because in the
Advisory Council they have no
executive functions, whereas their
experience, their knowledge and ex-
pertise will be of great use. I will
have that matter fully examined.

Some members expressed apprehen-
sion that there will be an ouster of
the jurisdiction of the State Govern-
ment or of the co-operative banks on

then some of ¥

B
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account of the NABARD. I wish to
assure them that there is no such
scope at all, because NABARD is a
refinancing institution, which has to
function through the State Bank and
apex institutions. For instance,
NABARD will give loans to the State
co-operative  societies, to the State
Land Development Banks. It will
refinance the operations of such insti-
tutions. Therefore, without the State
qnstitutions it cannot directly give
any loan to any particular party.

Some of the members, particularly
Shri Rajagopal Naidu and others, mis-~
-- took the functions of the NABARD.
They thought it was a primary insti-
- tution which would give direct loans
to the parties. It is not so. Actually,
it will be performing its functions
only through the primary institutions
of the States, which will be getting
refinance from NABARD. So, there
is no ground at all for the apprehen-
sion that either the importance of the
co-operative  societies or the State
Governments in this regard would in
any way be Jeopardised or affected.

Shri Ashfaq Hussain said that there
will be confusion between the
NABARD and the RBI with regard
to-authority. There again I wish to
assure him that there is no such occa-
sion at all, because the Central Gov-
ernment will contribute 50 per cent
of the share capital of the NABARD
and the RBI will contribute the other
50 per cent, and then this becomes
another new institution. EBI does
not exercise any supervisory func-
tion over the NABARD but, on the
other hand, as a co-owner of it will
see that its policies with regard to
credit are maintained. Also, some
Members asked: Why should the
RBI regulate the credit schemes of the
NBARD and why should they have
this power? Sir, the hon. Members
are aware that the Reserve Bank of
Indla is the arbiter in repect of &ll
credit and monetary functions of the
country, Tt has to see that there is
an overall control over credit expan-
sion, it has to see that it has the over-
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all control over money supply and it

. has to see that there is no inflation

in the country. So, these are the
functions which can be exercised only
by one institution and that is the
Reserve Bank of India and it exercises
them through various other institu-
tions. We have the IDBI which gives
credit facilities to industry. We are
creating the NBARD which will give
credit and other facilities to the
rural as well as agricultural opera-
tions. Similarly, the Reserve Bank
must have control over all these insti-
tutions with a view to see that the
total money supply in the country is
regulated. Otherwise there is no
interference whatsoever from the
Reserve Bank with the NBARD. In
this connection Mr, Chitta Basu asked:
‘Why do you want another institu-
tion?”” As Prof. Ranga said, there has
been a demand for over 40 years for
a separate institution to take care of
agriculture. And to take care of the
rural handicrafts industries and rural
artisans has been the demand of the
country. The national demand, in
fact, started from Pandit Motilal
Nehru. Right down to this day every

‘successive commission and committee

has recommended that this should be
done because the principle fs that
there should be one organisation
which centralises the activities in
respect of rural development. Till
now there has been no such institu-
tion. There are institutions which
arg taking care of the agricultural
credit. There are institutions which
are taking care of the small-scale
industries. But there are no institu-
tions as such, but some kind of pro.
grammes with commercial banks tak.
ing care of the handicrafts and the
artisans. Now, this ig the first time
they are combining the activities of
all those cconnected with rural deve-
lopment under one aegis and bring-
ing it under one authority. On the
other hand, I thought that Mr. Chitta
Basu should welcome it.

SHEI CHITTA BASU: My point
is: Does it really materially change
the credit structure or the credit
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flow? The Reserve Bank were doing
this job till now and merely by
divesting the powers from the RBI,
how do you propose to increase the
credit flow?

SHRI R. VENKATARAMAN: On
the contrary, by having a separate
institution it will be possible to take
care of the various interests. If you
do not have that kind of institution,
the Reserve Bank with the various
other functions that it has, with all
the functions like credit control,
monetary control and so many other
things will not be able io devote the
attention which is required for deve-
lopment of agriculture, rural indus-
tries, rural artisans and so on. That
is why this is very necessary.

My frienM, Mr. Mahmjan gave a
vrey valid support to the Bill and he
emphasised one thing, viz, that the
20-point programme which is only a
programme and which is part of the
activities of the commercial banks is
not now under the direction of one
single authority, THE NBARD will
be able to take care of this pro-
gramme as well as the programmes
in respect of the
and Scheduled Tribes——some Member
also mentioned it—and also the acti-
vities in respect of the rural artisans
and every one of these various cate.-
gories connected with rural life.
Therefore, it will take care of the
needs of the poorer sections of society
for which we have under our policy
laid down that 40 per cent of the
credit should be given to these sec-
tions before 1985.

Mr. Chandrajit Yadav was also sup-
porting it, but he doubted whether
credit would be available for research
activities like fertilisers, pump sets
etc. I want to assure him that it will
be. available  through the primary
societies and it is one of the functions
of NBAD ty re-finance

ties. ' :
- - L. - &
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Shri Uma Kant Mishra complainod
that some of these funds were going
to the wealthy and the landed people.
I cannot deny it. I cannot say that
it is totally untrue or incorrect, But
all that we can do is to see that
better distribution of the available
credit is made by reserving a portion
of the credit for the weaker sections.
It can be achieved in this way and
this can be monitored by the respec-
tive institutions. We cannot pass a
law saying that richer persons can-
not have recourse to this nor can we
specify that certain percentage alone
should be given to them. All that we
can say is that we can give directions
to NBAD to see that in the re-financ.
ing schemes that it undertakes, ade-
quate protection is given and adequate
credit is given to the weaker sections
of society.

There is another question about the
Advisory Committee being constitu-
ted in several areas. I have not
thought about jt. We are now think-
ing only of one Advisory Committee.
I will have the matter examined viz.,
whether there could be Advisory
Committee in regions in addition to
one Central Advisory Committee.

Shri Shamanna of course, is a
Gandhian and he wanted that every-
thing connected with the khadi vil-
lage industries should come under the
aegis of this NBAD. I am not sure
it will be possible to do that. How-
ever, I can assure him that no rural
activity worth while would be ignored
by NBAD and it will find the support
from this institution.

Omne or two questions were raised
by Prof. Ranga and also by others
viz., that this definitior of “agricul-
ture” does not include horticulture.
The Supreme Court Judgment which
was referred to relates to an Income
Tax case in which the definition of
agricultural income was interpreted
to. mean that it does not mean to
include horticulture. OQurs is an in-
clusive definition. Neverthelesg therse
is no harm to accept it. I am going
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to accept the amendment proposed by
Shri Parulekar and Prof. Ranga so
as to make it clear that it will in.
clude...

SHRI ASHFAQ HUSSAIN: Does
it include bhandloom?

SHRI R. VENKATARAMAN: 1
will come to that, I have got that.

The next point which has been
mentioned is that there should be
special mention of handloom. Tle
way in which handloom is financed
to-day is—the handloom apex society
gets its credit from the State Co-
operative Bank and the State Co-
operative Bank will be eligible to get
re~finance facilities from NBAD.
Therefore, handloom is taken care of.

SHRI ASHFAQ@ HUSSAIN: Hand-
loom is in private sector also. (Inter-
ruptions)

SHRI R. VENKATARAMAN: Yes,
ves.

They will get from the State Co-
operative Bank and the State Co.
operative Bank will get refinance.
Therefore, it is taken care of.

:

I may inform the hon. Member
when I was incharge of industries in
Madras, I started separate handloom
Finance Society for handlooms out-
side the co-operatives. It is possible
for such an institution to function
and they will also get the facilities
through their apex society of the
State.

1 think I have covered almost all
the points.

SHRI CHITTA BASU: 1 wanted

expertise. . . (Interruptions)

SHRI NATHU RAM MIRDHA
(Nagaur): I could have given one
or two good suggestions.

SHRI CHITTA BASU: I have got
one point. I have mentioned the
Agriculture Finance Corporation
which has got certain expertise in
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the field of resources relating to agri-
culture and rural development. This
institution has been left out from the
purview of NBARD. What would be
the present position of the AFC?

SHRI R. VENKATARAMAN: The
ARD.C. will be completely merged
with the NBARD and will cease to
exist. (Interruptions)  Agriculture
Finance Corporation is now in the
ARDC. and the ARD.C. will be
completely merged in the NBARD
and the NBARD will be the only in-
stitution. There is no question of
ARD.C. existing side by side.

There is the last point which is
about the salaries and allowances of
staff. We have come to that already.
(Interruptions).

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PAERLIA-
MENTARY AFFAIRS (SHR P.
VENKATASUBBAIAH): If the House
agrees, the Bill may be passed today
because at 3.30 p.m. the Private Mem-
bers’ Bills come.

(Interruptions)

MR. DEPUTY-SPEAKER: Hon.
Members, whatever time allotted for
this Bill has already been exhausted.
You please see the agenda.

SHRI SATISH AGARWAL (Jai-
pur): We welcome the measures pro-
posed. But I make it very clear that
the discussion......

MR. DEPUTY-SPEAKER: You will
get the whole 2} héurs time allotted
for the Private Members' Bills...

SHRI SATISH AGARWAL: In
future, any new measure which has
to come up should be referred to the
Select Committee.

MR. DEPUTY-SPEAKER: Some-
times everybody must cooperate.
What I say is your 24 hours time for
Private Members’ Bill is not going
to be curtailed. You will have it.
Sometime we kill the time, we waste
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the time. So many hon. Members
were not allowed to speak because of
this. The hon. Members must note.

Now, is it the sense of the House
that we will complete this Bill and
g0 to next business?

SOME HON, MEMBERS: No.

SHRI P. VENKATASUBBIAH:
Sir, if they show such non.cooperative
attitude. ...

SHRI SATISH AGARWAL: Let
the Finance Minister appreciate the
position. (Interruptions).

MR. DEPUTY-SPEAKER: Hon.
Members please listen. Time already
allotted for this Bill is 4 hours. When-
ever any Member speaks, we cannot
stop him. They want to say every.
thing which they intend to say.
Therefore, I have to give more time.

SHRI SATISH AGARWAI: We
have always been cooperative,

SHRI R. VENKATARAMAN: Be-
fore I conclude, I heard Shri Chitta

Basu saying about AFC merger also.
The position is that AF.C. is an
independent consultancy organisation
and will exist like that.

SHRI CHITTA BASU: The AFC
should also be merged.

SHRI R. VENXATARAMAN: AFC
is an independent organisation. It
is not a part of A.R.D.C.

MR. DEPUTY.SPEAKER: Shri
Chandrajit Yadav has moved an
amendment to the motion for conside-
ration. 1 find he is not present. So,
I put the amendment to the vote of
the House.
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Amendment No. 1 was put and
negatived.

MR. DEPUTY-SPEAKER: The
guestion is:

“That the Bill to establish a bank
to be known as the National Bank
tor Agriculture and Rural Develop-
ment for providing credit for the
promotion of agriculture, small-
scale industries, cottage and village
industries, handicrafts and other
rural crafts and other allied
economic activities in rural
areas with a view to promoting in-
tegrated rural development and
securing prosperity of rural areas,
and for matters connected there-
with or incidental thereto, be taken
into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Naow,
we take up the Private Members’
Business,

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILL AND RESOLUTIONS

THIRTIETH REPORT

SHRI RASHEED MASOOD (Saha-
ranpur): Sir, I peg to move:

“That this House do agree
with the Thirtieth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 25th November,
1981.”

MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Thirtieth Report of the Com-
mittee on Private Members® Bills
and Resolution presented to the
House on the 25th November, 1981,”

The motion was adopted.



